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An Act to remove the rest1ictioxis im]{ibSed‘ on
the withdrawal of capital from the 1 noney-_
- market by Companies. - :

WHEREAS it is expedient to remove the restrm«
tions imposed on the withdrawal of cap1ta1 from

- the money-market by Oompames,v It is . hereby v

enacted as follows :—
1. This Act may be called the Indian Oompames- o

' Restrlctlon Repealing Act, 1919..

--‘:_'I{epeat} of %ct
X
- Kllotldl 1s¢hereby repealed

9. The Indian Compames Restrlctxon Act 1918, XII of 1918,




